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AYPLJCANTS: 	
RLSCDENTS: 

Sri.G.FatiSh Reddy v/s. :Secretary,M/0.Defe e,'elhi &Others. 

Too 

Sri. Shivarudras AdvOcatetHebbal Naganahalli Road, 
Guddadahalli,Rbifldraflatha Tagore Nagar Post, 
bangalore-560  032. 	 -• 

The DirectOr,GaS Turbine Research Establishement, 
C.V.Raafl Nagar Post, Bangalore-560093. 	 •-. 

Sri.M.Vasudeva Rao,,dditiOfla1Centr81.0venmt 
artding Counsel,High Court Bui1diflg,Baflga10re-560' 

SubJect: Forwarding of copies cf tb pssc 

Please f•.enc1osed herewith a copy nf thoi  

STAY RDER/TERIM OPDER/, pssod by this TribunRL.in the above 
mentioned application(s) or 	31t Ma,1294. 	-••• - 

, 	REGISTht 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

O.A. NO.1026/93 

TUESDAY THIS THE THIRTY FIRST DAY OF MAY 1994 

Shri Justice P.K. Shyamsundar ... Vice Chairman 

Shri V. Ramakrishnan ... Member [A] 

G.K. Satish Reddy, 
S/o G.M. Krishnappa, 
Age 30 years, 
R/o Gunjur Via-Varthur, 
Bangalore-SEO 087. Applicant 

[By Advocate Shri Shivarudra] 

V. 

The Secretary, 
Ministry of Defence, 
Department of Research 
& Development, 
New Delhi 

The Deputy Director Researcyh 
and Administration, 
DAQ DAK GHAR, New Delhi. 

The Direc.. : 
G.T.R.E., O.V.Raman Nagar, 
Bangalore. 	 ... Respondents 

[By rvocate Shri M. Vasudeva Rao 
Addi. Central Government Standing Counsel] 

ORDER 

• Shri Justice P.K. Shyaxnsundar, Vice-Chairman: 

1. 	Heard. 	Admit. 	The applicant wants that he should 

be regularised in his position in 	G.T.R.E. 	in 	which 

organisation 	he 	was working as 	casual 	labour 	since 

1985. 	It 	is noticed that the applicant has not marked 

240 	days 	of 	service in 	any year 	and 	admittedly 	he 

0 Jas 	been 	worklnq 	on and 	off with 	more 	breaks 	than 

1 'càntinuity. We 	do not 	know whether 	the 	department 
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has even cons dered his case for regularisation. 

Therefc>re, we direct t e respondents to consider the 

case of the alicant for regularisation subject of 

course to the require ents of law being satisfied. 

With tLi. obseration ti is application stands disposed 

off. Te direc ion to consider the case of the appli-

cant for regu arisati n should be complied within 

three iron ths f om the date of receipt of a Copy of 

'this order. 

EMBER [A] 	 VICE-CHAIRN 
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